
SCHEDULE II

FORM B

PUBLIC ANNOUNCEMENT
(Regulatlon 72 of the Insoloencg and Bankruptcg (Llqutda:tton proct

FOR THE ATTENTION OF. THE STAKEHOLDERS OF PRIKNIT RE

Regulatlons, 2OlQ
ILS LIMITED

1.

2.

NAME OF CORPORATE DEBTOR PRIKNIT RI]TAILS LII TITED
DATE OF INCORPORATION OF
CORPORATE DEBTOR

04.04.2002

3. AUTHORITY UNDERWHICH
CORPORATEDEBTOR IS
INCORPORATED/ REGISTERED

Registrar of Companies,
(Ministry of Corporate A

lunjab
lfairs. New Delhi)

4. CORPORATE IDENTITY NUMBER /
LIMITED LIABILITY IDENTITY
NUMBER OF CORPORATE DEBTOR

U18101PB2002PLCO2S0| J

ADDRESS OF THE REGISTERED
OFFICE AND PRINCIPAL OFFICE (IF
ANY) OF CORPORATE DEBTOR

Registered Office as per l

Jalandhar Bye-pass , Lu<

actory &Land
corporate debtor adme
sq,yards is situated dt !
Jain Hosiery Comple{, Tr
-141 003

IICA: B XXV 539 A 10,

hiana -141 003

Building pertaining to
rsuring about 18143
illage Noorwala, Near
,hsil & Distt. Ludhiana

6. DATE OF CLOSURE OF INSOLVENCY
RESOLUTION PROCESS

09.03.2020

LIQUIDATION COMMENCEMENT
DATE OF CORPORATE DEBTOR

Vide order dated 18.(
Chandigarh Bench,
138/2020 in CP(
(Admitted).

5.21

Chr
B)

t20 by Hon'ble NCLT.
Lndigarh (AA) in IA

No.398/Chd/Pb/2018

8. NAME, ADDRESS, EMAIL ADDRESS,
'TELEPHONE NUMBER AND THE
REGISTRATION NUMBER OF THE
LIQUIDATOR

Sanjay Kumar Aggar
Reeistered Address w

val
rhl BBI

ta Nagar
rad

-00126t2017-18/10295

B

ts@smail.com

H.No. 14, New Punjat
Main Street, Pakhowr
Ludhiana - 141 013 0
Reqn.Nn- IRRT/IPA-Ol

Mr
lRr
'b)
r2A
essCorresnondence Add

H.No.1136, GI', Sector
Chandigarh -160 036
E-mail : saniayaggarr
M-98761 05414

'42.

val.

9. LAST DATE FOR SUBMISSION OF
CLAIMS

17.06.2020

NOTICE is hereby given that the Hon'ble National Company Law Tri
Chandigarh (Adjudicating Authority under tBC,2O16) has ordered
liquidation of the PR|KN|T RETATLS L|M|TED on 18.05.2020 in
No.398/Chd/Pb/2018 under Section 33 of tBC ,2016 .

The stakeholders of PRIKNIT RETAILS tlMlTED are herebv called unon to

tuni

tht
IA

rrhn

l, Chandigarh Bench,
commencement of

13812020 in CP(IB)

if nrnnfnf fheir nlqirrls
or update their claims submitted during the corporate insolvency resolution I
commencement date on or before 17.06.2020 to the liquidator at the a
item 8.

The financial creditors shall submit their proof of claims by electror
stakeholders may submit the proof of claims in person, by post or by ek

Submission of false or misleading proofs of claim shall attract penalties.

Date : 18.05.2020

Place : Ludhiana
Sanja5, l1u

icr
ctro

s, as on the liquidation
s mentioned against

rans only. All other
ic means.

u,(qlil
arwal, Liquidator
AILS LIMITED



Priknit Retails Business Standard English Page No. 3 Dated 21 May 2020



Prikinit Retails Business Standard Hindi Page No. 2 Dated 21 May 2020



 Prikinit Retails Rozana Spokesman Page No. 7 Dated 21 May 2020


